
(i IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABA1D BENCH 

AT HYDERABAD 

IJA.1047/93 
	

date of decision : 30-8-93 

P.C. Naidu 	 : Applicant 

aet.sus 

The Union of India, rep.by  
Post-Master General 
APSR, Kurnool, 

Director of Postal Services 
APSR, Kurnool 

The Superintendent of Post Offices 
Kurnool 

Head Post-Master 
Kurnool H.U. 	 : Respondents 

Counsel for the applicant 	: P. Rattaish, Advocate 

Counsel for the respondents 	: N.V. Raghava3Reddy 
Addl. SC for Cetitral; 

CUR A N: 

HON. FIR. JUSTICE V. NEELDARI RAO, VICE CHAIRMAN 

HON. MR . A.B. GORTHI, MEMBER (ADMINISTRATION) 

Judgement 

( As per Hon. Mr. A.B. Gorthi, Member (Administration ) 

\tji.Tplicant who is working as HSGII PA, Kurnool, 

H.O,, La- aggrieved by the impugned order dated 12-8-1993 

trans f1erring htmto  Mantralayam as Sub Post-Master,c: 

Wfla4flas filed this application praying that the 

said transfer order be quashed. 

OUT 



ty. 

j1 

:. 3 : 

Copy to:- 

The Post Master General, APSR, Union of India, Kurnool. 

Director of Postal.Services, APSR, Kurnool. 

The Superintendent of Post Offices, Kurnool. 

4.7 I-lead Post Master, Kurnool, H.C.  

One copy to Sri. P.Rattaiah, advocate, 9/33-3,Lingala Complex 
Dilsukhnagar, I-lyd-560. 

One copy to Sri. N.V.RaghavaROddy, Addi. CGSC, CAT, Ryd. 

One copy to 8flz Library, CAT Hyd. 

B. One spare copy. 

Rsm/- 
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2, 	We have heard Sri P. Rathaiah, learned counsel 

for the applicant and Sri W.V. Raghava Reddy, learned 

counsel for the Respondents. 

3. 	On perusing the record and in view'  of the submis- 

sions made, we deem it Jjt and proper to didpose of the 

application with a direction in the following' terms 

The applicant may, if he so desires, submft a 

- representation cto  the PMG, i<urnool, latest by 3-9-1993. 

The same shall be delivered in person in'the office of 

P116, Kurnool. 	 I 

The  said authority or an authority officiating for him 

shall consider the representation at an early date and 

dispose of the same.- 	
, 

Till the disposal of the representation, status-quo 

as of today to be maintained. 

4. 	OR is ordered accordingly. No costs. 

(.B. Go4hi) 	 c1. Neeladri 
Member(AdThn) 	 Vice-Chairman 
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DatedAugust 30, 93 
Dictated in the Open Court 
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TYPED BY 	 COTARED BY 

CHEC}D BY 	 APPROVED BY 

IN THE CENTRAL AnaNIsrRATIvE TRIEuLTa 

HYJJERABAD BENCH AT HYDERABAD 

THE HOIVDLE Mn.JIJSTICE V.NEELADRI RAO 
YIcE CHAIPIAN 

AND 

THE HON'2LE MR.A.E.GORTJ-jy : MEMBER(A) 

THE HON' BLE NR.Z.. CHANDRASEI<HAR REDDY 
MNBER(JtJflL) 

THE HON' BLE MR.Ij.T.nRUVENGADAM:ML) 

Dated: 

CDER/JUDOMENT 

O.A.No 

4Pr J 

Aitted and Interim directions A 
± s ue d. 

Al  Owed 

u_-Dt6sed Of with directions 
Dismissed 

Dismissed as withdrawn 

Dismissed for default. 

jecte/Qrderea 

as to Costs. 
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